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Rs.10.00.000/- (Rupecs Tcn
Lakh only) towards balancc

ent ofinterest amount

3. The Corporate Debtor agrees and undertakes to this Hon'ble Tribunal to honour

cheques on their respective due dates.

4. [n the event of default in making the payment of outstanding amount by the

Corporate Debtor to the Operational Creditor, the Operational Creditor shall be

entitled to claim the total outstanding dues along with interest at the rate of l2yo

p.a.. ftom the Corporate Deblor .

5. Upon receipt ofthe total settlement amounl of Rs.65,00,000/-(Rupees Sixty Five

Lakhs only), as mentioned in Para 2 hereinabove, the Operational Creditor and the

Corporate Debtor shall have no claim against either parties in respect of the

transaction as mentioned in the aforesaid petition before Hon'ble National

Company Law Tribunal, Mumbai or any other courts.

6. The Operational Creditor and the Corporate Debtor shall bear their own cosrs.

7. Order in terms of consenl terms . Uldertakings given by the Corporate Debtor in

clause 2 is accept€d.

8. I-ibeny to the Operational Creditor to adopt appropriate proceedings against the

Corporate Debtor in the event ofdefault committed in making payment of any one

installment.

9. Petitiondisposedoffaccordingly.

Dated this 186 dav ofoctober 2017

<+-.rrr}$rt|'/,
Advocates for the Operational Creditor

3
0t37 s8

1 5.2.20 1 1r

Total Rs.65,000,000/- (Rupees Sixty
Five Lakhs only)
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